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 Shri  Nath  Pai  (Rajapur):  What  is
 surprising  about  it?

 Mr.  Speaker:  I  could  see  that  he
 was  quite  insistent  about  expressing
 his  view;  otherwise,  introduction
 stage  is  not  the  proper  time  for  this.
 When  we  take  it  up,  he  can  take  ob-
 jection  to  it  but  not  at  the  introduc-
 tion  stage.  At  this  stage  he  can  say
 that  he  objects  to  its  introduction  and
 he  can  take  objection  to  the  Ordin-
 ance  at  the  moment  we  consider  it.
 We  are  only  at  the  stage  of  introduc-
 tion  of  the  Bill.

 The  auestion  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Land  Acquisition  Act,  1894.”

 The  motion  was  adopted.
 Shri  S.  K.  Patil:

 the  Bill.
 Sir,  I  introduce

 STATEMENT  RE:  LAND  ACQUISI-
 TION  (AMENDMENT)  ORDINANCE

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  S.  K.  Patil):  Sir,  I  beg  to
 lay  on  the  Table  a  copy  of  the  expla-
 natory  statement  giving  reasons  for
 immediate  legislation  by  the  Land
 Acquisition  (Amendment)  Ordin-
 ance,  1962,  as  required  under  rule
 ‘T1(1)  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sabha.
 [Placed  in  Library,  See  No.  LT-291/
 62.1

 12°19  hrs.
 EXTRADITION  BILL—contd.

 Mr.  Speaker:  The  House  shall  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri
 Asoke  K.  Sen  on  the  7th  August,  1962,
 namely:—

 “That  the  Bill  to  consolidate
 and  amend  the  law  relating  to  the
 extradition  of  fugitive  criminals,
 be  passed.”
 Shri  D.  C.  Sharma  may  continue  his

 speech.

 AUGUST  8,  1962  Bill  698

 Shri  D,  ए.  Sharma  (Gurdaspur):
 Sir,  I  made  two  points  yesterday.  I
 said  that  the  Government  had  given
 due  thought  and  due  time  to  the  con-
 sideration  and  drafting  of  this  Bill.  I
 also  said  that  the  Ministry  of  Law
 and  the  Congress  party  were  not  void
 of  legal  talent  and  were  not  void  of
 understanding  in  such  a  way  that  it
 could  not  understand  all  the  impli-
 cations  of  this  Bill  and  al]  that  it  in-
 volved.  I  believe  that  the  speeches
 which  have  been  made  on  behalf  of  the
 Congress  party  here  show  that  the
 Members  have  understood  all  that  this
 Bill  involved  and  the'r  speeches  have
 been  as  good  as  that  cf  any  Member
 of  any  other  party. +

 A  point  has  been  made  that  we  are
 giving  perhaps  preferential  treatment
 to  Commonwealth  countries.  I  think
 that  is  a  misrepresentation  of  facts.  Of
 course,  we  have  three  types  of  coun-
 tries  in  this  Bil]  and  three  types  of
 agreements  in  view.  But,  the  fact  of
 the  matter  is  that  the  Commonwealth
 countries  are  also  going  to  be  subject
 to  all  these  things  to  which  all  the
 other  countries  are  going  to  be  sub-
 jected.  For  instance,  I  draw  the  at-
 tention  of  the  House  to  clause  12(2):

 “Every  such  application  shall  be
 by  notified  order,  and  the  Central
 Government  may,  by  the  same  or
 any  subsequent  notified  order,
 direct  that  this  Chapter  and
 Chapters  I,  IV  and  V  shail,  in  re-
 lation  to  any  such  Commonwealth
 country,  apply  subject  to  such
 modifications,  exceptions,  condi-
 tions  and  qualifications  as  it  may
 think  fit  to  specify  in  the  order
 for  the  purpose  of  implementing
 the  arrangement”.

 The  first  point  is  that  these  treaties
 are  going  to  be  bilateral  treaties;  they
 are  not  going  to  be  uniiateral.  At
 the  same  time,  we  are  not  giving  a
 king  of  blank  permission  to  the  Gov-
 ernment  to  enter  into  any  kind  of”
 treaty  that  it  likes  with  any  Com-
 monwea!th  country.  Whatever  these
 treaties,  they  will  be  done  by  notified
 orders..  Not  only  Chapter  III  will


